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CE NT RAL AOMI NIST RATI VE T Rl BUNAL 
ALLAHABAD BENCH.~LLAHABAQ 

Original Application No: 1502/94 

• 

This 11th.The Dav or November, 199• 

Hira Lal S/O Shr1 Chintamani 
R/O Village Muryan, P,O, Jigna, 
District-Mirzapur. 

• • • • 

By Advocate Shri Bashiat Teuari 

Ve rs us 

Union or India & Ors. 

By Advocate Shri 

Co ram: 

•••• 

Hon'ble Mr. T,L,Verma, Member-J 
Hon'bla Mr. s.oayal I Member-A 

0 R D E R ------
Hon 1 ble Mr, T.L.Verma, Member-J 

• 

• ••• Applicant • 

• • • • Respondents. 

Heard Shri Bashist Teuari, learned 

counsel fer the applicant on mmission. 

2. The applicant > herein, who claims to belong 

to Other Backward Classes, has filed this application 

for issuing a direction to the respondents to allow 
' 

him to appear at the proposed screening/selection of 

Ticket Collectors/Booking Clerks etc, to be held by 

the Railway Recruitment Boa rd, Allahabad against 

direct recruitment queta of reserved vacancies for 

backward classes along uith Casual Labourers who 

are being screened for absorption and ragula risation 

by simple screening without ho,P:fing any competitive 
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examination as per statutory provisions by tt. 

Railway fecrui t.ant Bo ird against group 'C 1 category 

post and issuing a further direction to advertiae 

the said direct recruitment quota vacancies reaerved 

for backward classes ror the pm t of Ticket Collectora/ 

Booking Clerka/Coaching Clerka etc. 

3. Thia application has not been filed against 

any specific order. .n: there is only a v ague and 

general allegation that the Railway Bead is trying to 

fill up the vacancies of Booking Clerks/Ticket Colle­

ct•rs & Coaching Clerks by back door •ethod with a 

v ie1..1 to defeating the interest of the candidate a 
. 

belong! ng to backward classes. It 1Jas sta tad that the 

Govt. of India, Department of Personnel and Training, in 

O.~. No. 3601/31/90 Estt.(SCT) dated 13.8.1990 issued 

instructions making provision for 27% reservation for 

socially and educationally backward classes in civil 

post/service. It is alleged that the Railway Recruitmen 

Board has filled mo ra than 100 poa ts without making 

advertisement in any Newspaper or notice board in 

cont~avention of the aboua inatructiona. It waa atatad 

that persona of general category are being appointed 

on casual basis and thereafter they are being 

regulariaed without advertising and reserving 27% posta 

for the socially and educational:ly backward classes 

which is violative of Article 14 & 16 of the Constitution 
• 

of India. The e nti i e case of the applicant ie cased on 

hy pot he ti cal argump nts and grounds. There ia absolutely 

no statistics supported by ~ngible material to 

support the a l legations made by the applicant in 
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this application. The applicant could have had a ·I 
. 

•••• cause for filing such an application had his 

claim for appointment ageira t the vacancies meant 

for socially and educationally backward classes been 

ignore d. 

4. In abs e nce of material to show that 

the 1e were vac ancies against which a ppointments have 
• 

been made ignoring the claim of the applicant for 

such a ppointment against the vacancies reserved for · 

socially and educationally ba::kward classes, we are 
. 

unable to hold that the applicant has cause of action 

for this case. 

In view of the discusaiona made above, 

iRi we find that this application is devoid of merit 

a nd the s ame i s accordingly di~missed in limine. 

/L~ 
Mem be r-A Memb~ r-J 
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/jw/ 

-

• 

• 

• 

.. 

• 


